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आदेश /O R D E R 
PER  S.S.Godara, Judicial Member:- 
   

This assessee’s appeal for assessment year 2012-13 arises against the 

Commissioner of Income Tax (Appeals)-18, Kolkata’s order dated 26.06.2018 

passed in case No.190/2015-16/CIT(A)-18/Wd-8(2)/F.SL No.2431/18-19/Kol, 

involving proceedings u/s 143(3) of the Income Tax Act, 1961; in short ‘the 

Act’. 

Heard both the parties. Case file perused. 

 

2. The assessee’s sole substantive grievance raised in instant appeal on 

merits challenges both the lower authorities action invoking sec. 14A r.w.s 

Rule 8D (2)(iii) disallowance of administrative expenses @ 0.5% of the 
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average value of investments; coming to ₹2,22,351/-. Suffice to say, it 

transpires at the outset that the assessee has not derived any exempt income 

in the impugned assessment year as per Hon'ble juridical high court in CIT vs. 

Asika Global Securities Ltd, 100/2014 GA No.,2122 of 2014 dated 11.06.2018. 

We therefore decline Revenue’s arguments supporting the impugned 

disallowance. The same stand deleted accordingly. 

3. This assessee’s appeal is allowed. 

          Order pronounced in the open court    24/04/2019 
 

         Sd/-                                                                                Sd/- 
   (लेखा सद%य)                                                                                   (�या'यक सद%य)                                                                              

 (Dr.A.L. Saini)                                                             (S.S.Godara) 
 (Accountant Member)                                                    (Judicial Member) 
Kolkata,    
 *Dkp, Sr.P.S 
(दनांकः-  24/04/2019     कोलकाता । 
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